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Title: Discussion on the motion for consideration of the Labour Laws (Exemption From Furnishing Returns and Maintaining Registers By Certain
Establishments) Amendment Bill, 2014 (As Passed By Rajya Sabha)

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI BANDARU DATTATREYA): I beg to move:

"That the Bill to amend the Labour Laws (Exemption from Furnishing Returns and Maintaining Registers by Certain Establishments) Act,
1988, as passed by Rajya Sabha, be taken into consideration. "

HON. DEPUTY SPEAKER: Motion moved:

"That the Bill to amend the Labour Laws (Exemption from Furnishing Returns and Maintaining Registers by Certain Establishments) Act,
1988, as passed by Rajya Sabha, be taken into consideration.”

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Deputy Speaker; Sir, the Bill to amend the Labour Laws (Exemption from Furnishing Returns and
Maintaining Registers by Certain Establishments) Act, 1988 was introduced in the Rajya Sabha in 2005. It was referred to the Parliamentary
Standing Committee. After detailed deliberations, the Bill was returned with comprehensive amendments. The Bill was to come up in 2011, and the

present Bill is in front of us after it was passed by the Rajya Sabha on 26" November.

The UPA Government, which introduced the Bill first in Parliament, had given primary importance to the welfare of labour. It was labour
friendly whereas the policy of the NDA Government is towards helping the businessmen, corporate houses and industrialists. They forgot the
sentiments of the workers in the guise of creating more employment opportunities and promoting entrepreneurs. Do we create more employment by
rejecting the rights of the workers? Are we creating slavery in industry and service sector?

Sir, moving the amendment Bill, the hon. Minister of State for Labour and Employment assured in the Rajya Sabha that the Government wants
not to compromise on the interest of workers and the legislation was not meant to give exemption to any establishment; the Bill is a social security
measure; it simplifies procedures; and the main purpose of bringing the Bill is, transparency, accountability and proper enforcement.

Hon. Deputy Speaker, Sir, the hon. Minister may please apprise us as to how this Bill ensures the social security of the workers. If their rights
are not protected by the labour laws, how can they protect themselves from the vagaries of the employers? They do not even keep the salary slips of
the workers. The Bill, as amended, proposed to change the original Act of 1988 to increase the number of laws under which small establishments
are exempt from furnishing returns and maintaining registers from 9 to 16. The amendment gives the definition of small establishment to cover unit
employing between 10 and 40 workers as against the limit of 19 workers at present. The employer may maintain the returns filed and the registers
on a computer, floppy disc, compact disc or other electronic media. The print-outs of these records shall have to be made available to the inspector
on demand. The information may also be furnished to the inspector by electronic mail. It is true that such things will help the industries and
establishments by reducing the paper work. They need not go to Labour Enforcement Officers for licence and it will reduce inspections also.

Hon. Deputy-Speaker, Sir, the seven Acts that are added in the list include The Motor Transport Workers Act, 1961; The Payment of Bonus

Act, 1965; The Inter-State Migrant Workmen (Regulation of Employment and Conditions of Service) Act, 1979; and The Building and Other
Construction Workers (Regulation of Employment and Conditions of Service) Act, 1996. It will allow firms to maintain returns or files on electronic
media. All these Acts which have been exempted are related to the very poor and down-trodden workers. Now they will be under the duress of the
employers. We need not wonder if the bonded labour system is brought back in the construction sector because the Government is doing like that.
This Government is giving all freedom to the employers and not protecting the interests of the poor workers. So, as I mentioned, seven Acts have
been also included. It also includes The Building and Other Construction Workers (Regulation of Employment and Conditions of Service) Act. That is
also very dangerous. This Bill will also allow them to maintain returns on electronic media. That is also very dangerous.

Hon. Deputy-Speaker, Sir, who will take care of the employees and workers in establishments and industries where the number of employees
is less than 14 and where the violations of labour laws are occurring in the areas which have been exempted of Labour Laws? If the laws are
exempted, why should we have the laws at all? We need to reduce red-tapism and delay. That is what we are also supporting. But at the present
stage, this amendment is totally against the workers. That is why, we are opposing this Bill.

Sir, the labour unions have also announced a countrywide protest on 5 December against the amendments because a large number of units
will no longer be regulated for maintaining registers of attendance and wage slips of workers. These amendments are against the interests of the
labour and the workers will have difficulty in accessing the records. Therefore, all the trade unions have announced a nationwide protest against the
labour law reforms. Even BMS, which is a pro-BJP union, has also joined the nationwide protest with other trade unions. What is the reason behind
it? Hon. Minister must think as to why BMS has also joined this nationwide strike. It is because the Government is moving the Labour Laws
Amendment Bill which is totally against the interests of the workers and also they are always protecting the corporates, the industrialists and other
employers. Therefore, the workers in the entire country are very much unhappy with the movement of labour reforms.

During the UPA's tenure, under the leadership of Madam Soniaji and our former Prime Minister, we had moved many amendments in the
labour laws which were all protecting the interests of the workers.

The then hon. Labour Minister, Shri Mallikarjun Kharge, is here. During his period also the attitude was that we must protect the interest of
the workers, but this Government has changed that attitude and changed all the laws. This Government has changed all the original amendments
moved by us, and they have brought their own amendment, which is in the interest of corporates / industrialists and interest of the BJP. Therefore,



these labour laws are totally against the poor / downtrodden workers and they are not protecting the poor workers. So, I am opposing this
amendment.

The hon. Minister should reconsider this amendment because all the trade unions -- including your Party's trade union -- are objecting to this.
Therefore, you should withdraw this amendment; take all the trade unions into confidence; you have to discuss this with them; you have to interact
with the trade union leaders; and their opinion is also to be taken into consideration; and then only the workers' interest will be protected.

We oppose this amendment in the interest of the poor workers.
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SHRI R. PARTHIPAN (THENI): Mr. Deputy-Speaker, Sir, let me commence my maiden speech in this august thanking our revered leader, our Party's
General Secretary and the former Chief Minister, Amma for enabling me to be a peoples' representative here. I also thank the electorate of my
Theni Lok Sabha Constituency for having heeded to the appeal made by our leader, Amma to get me elected.

Before I could continue, I seek the protection of the Chair to allow me to complete my speech in full for which I may use some notes as this
happens to be my maiden speech.

I thank the Chair for giving me an opportunity to revise the definition of the expression "small establishment" and to provide for maintenance
of returns in computer. We all know that it has always been the practice under every law pertaining to the labour that registers have to be
maintained by the employers and to furnish such returns to enforcing authorities. Now, we find that the numbers of such registers have increased
considerably. There have been demands to simplify the forms of various returns. That is understandable. It is also understandable to go in for filing
such returns using computers and transmitting the returns electronically. It is quite relevant that in a computer era like that of ours, we go in for
using the modern technologies. At the same time, when computers can cover so many entries in so short a span of time, we are leaving out many
small establishments to move away from the ambit of the enforcing authorities who will be ensuring the employee welfare. If you go by the basic
principle to be adopted by any labour law, it should be a balancing act to get the maximum benefit for the labour who create wealth both for the
employer and the nation and to get matching benefit for the employer who gets several concessions from the State to create a domain of wealth in
the form of an industrial establishment.

As one hailing from the Dravidian Movement which believes in bringing about an egalitarian society where the divide between the rich and the
poor is sought to be minimized to a maximum level. At this juncture, I would like to bring to your notice the 'Vision Document Tamil Nadu 2023'
which points at implementing physical and social infrastructure project that will aid economic development. It is needless to say that the labour
constitutes the social infrastructure. Under the dynamic leadership of our leader, the former Chief Minister, Amma, the Government of Tamil Nadu,
our Party, AIADMK, commits itself to pro-active policies pertaining to labour class. This has to be seen in the light of the increase in foreign direct
investment in many sectors in Tamil Nadu which is one of the most industrialized States in the country under the AIADMK's rule in Tamil Nadu.

Sir, globalisation and liberalisation have thrown up new challenges to ensure labour welfare. The avowed policy of our Government is to
create an atmosphere of industrial peace and harmonious relations between the employees and employers to achieve common growth. Hence, we
have always taken care to protect the interests of the workers by way of effectively enforcing various labour legislations. Even when it comes to
unorganised sector workers spread across various sectors of employment, our Government of Tamil Nadu has always taken pioneering efforts in
providing various forms of assistance.

While pointing this out I would like to dwell on the Bill the House has taken up now. It looks simple that to reduce the burden on employers
and to simplify the forms of various returns the Union Government goes for creating new divide within the small establishments sector. This Bill
seeks to create 'small establishments' and 'very small establishments'. At a time when jobs are reduced due to mechanisation and computerisation,
the Bill seeks to exempt establishments which have their number of workers up to 19. The Bill increases the number to 40. This may look innocuous
but the result will be that more than 70 per cent of small establishments will not come under the purview of labour welfare authorities.

It is undertstandable to go in for online computer filing of returns when the volume of data is more. It is also true that computers can handle
work much faster than the earlier manual way of handling things. When that is so, I fail to understand why some of the small establishments should
be exempted from the ambit of this law.

This Bill not only exempts the furnishing of returns and maintaining of registers but also exempts quite a number of small establishments
which I am afraid may affect the labour class who may not be able to get the legal cover to protect themselves from the onslaught of anti-labour
moves of industrial establishments.

I would like to know from the Union Government whether State Governments have also been taken into confidence while framing this Bill. It is
true that several rounds of talks have taken place with the trade unions. Is it not necessary to consult State Governments also who are ultimately
the regional custodians to protect the interests of the labour class in their regions?

The First Schedule and the Second Schedule of the Principal Act are sought to be substituted. In the light of new enactments that have come
about, the number of Acts in the list has increased from nine to sixteen. In this list we find mention of building and other construction workers, the
child labour, the contract labour, the beedi and cigar workers who are in the unorganised sector. The labour welfare measures for these sections are
being felt in very few States of which Tamil Nadu is a leading State. For instance, the Minimum Wages Act is being implemented effectively and even
teachers have been brought within its purview.

I am afraid this Bill may help some of the contractors to circumvent their obligations under the Act. Hence, I urge upon the Union Government
to bear in mind the welfare of the workers who create wealth for the country. Expressing my concerns which I hope this Government will attend to, I
conclude my speech supporting the Bill.

PROF. SAUGATA ROY (DUM DUM): Hon. Deputy Speaker, Sir, with the background of more than 40 years of trade union work behind me and
representing an industrial Constituency, with all humility and with all the strength at my command, I oppose The Labour Laws (Exemption from
Furnishing Returns and Maintaining Registers by Certain Establishments) Amendment Bill, 2014.



Before I go to the Bill proper, I want to mention that the working class in this country has not got anything without struggle. During British
times, labour rights were not recognised. On becoming Independent, the first law that was brought was the Industrial Disputes Act, 1947, to sort
out the problem of labour. Next the Factories Act, 1948, was introduced which specified working hours to 8 hours a day and not more than 48 hours
a week, specified the condition of the factories, described the canteens, holidays, etc.

After Independence, as we gained experience, workers who worked outside factories were also brought in the ambit of legislation. For
instance, the tea garden and other plantation labour were brought in. Then, the working journalists were brought in. The Motor Transport Act was
there. Then the Payment of Bonus Act 1965 was done. Similarly, the contract labour and various other kinds of workers were brought within the
ambit of legislation.

Now, all this was done because there was a demand from the working class and the Government of the time thought to ensure the working of
the laws, certain enactments were necessary. I find that the present Government is trying to reduce the powers of the working class and take
recourse to anti-labour legislations in homoeopathy doses. They are intelligent in the sense that they are not doing anything at one go. They first
introduced some anti-labour legislation in Rajasthan against which there has been widespread agitation. Then they passed the Apprentice Act and
now they have brought this Act.

Basically, this Act covers small establishments. If you take establishments employing say up to 40, though there is no total national census
on this, 75 per cent establishments and 80 per cent of working class are covered in the small establishment category and they are not in big cities
alone. If you go to small cities like Ludhiana, you would find some industrial clusters have come up there. They are small establishments and in
their case, labour laws are observed in violation.

The biggest problem is that today the employers are not giving permanent employment to workers. They all work through the new word
'outsourcing'. The Government of India itself is resorting to outsourcing. When I go to All India Institute of Medical Sciences, I find there the
maximum number of contract workers. They constantly say that they are getting Rs.100 or Rs.150 per day. They request me to raise their issues.
Now slowly these people are being weeded out. I have worked in the organised big industry and at least there the rights of workers are somewhat
protected. But in the smaller industries, rights of workers are not protected. A thing like feudalistic approach is always there. They employ 10-15
people. They do not give them any wages according to laws. They do not give them social security in the form of EPF and ESI.

Now what the Government originally envisaged in 1947 and later when Minimum Wages Act was introduced, for instance, in 1948, that the
Government would appoint Inspectors and they would inspect. It is true. But unfortunately, after Independence, in some cases, this Inspector Raj
became a disliked word because the inspectors did not do any inspection. They went to a factory, collected some money and came back. It does not
mean that the legislations were bad. Now, all these legislations entailed furnishing of returns so that the Government could keep a check on whether
the company was observing a particular labour law or not.

SHRI MALLIKARJUN KHARGE (GULBARGA): Now, in which Department are there no inspectors?
PROF. SAUGATA ROY: It is there in every Department. You have also done good work in this field and I will come to you shortly,

Some people started saying that for smaller establishments simplification of procedures were necessary because they have to fill up so many
forms and so it was difficult. Nobody can disagree that simplification of procedures were called for as a result of which originally there was a Bill
brought in 2005 by the UPA-I Government. This amendment Bill reduced some of the procedural problems. This Bill was examined by the
Parliamentary Standing Committee on Labour headed by Shri Hemanand Biswal, who is no longer a Member of this House. The Standing Committee
gave a detailed report.

As far as the Bill is concerned, there are two aspects. One is, the Government in the present Bill had followed the recommendations in the
sense it has called it a Bill for simplification of the procedures for furnishing returns and maintaining registers in relation to establishments employing
a smaller number of persons under certain labour laws. My objection is not to that. The main thing that is being done now is that they are increasing
the number of workers, in the simplification procedure, from 19 to 40. Let us now see what the Parliamentary Standing Committee on Labour had
recommended. You may kindly see how this Government is violating the recommendation of a Standing Committee of Parliament. The Committee
recommended that in the given circumstances, the Committee is apprehensive that further increasing the number of employees would entail most of
the industries being exempted from furnishing the returns and maintaining the registers. Mindful of the stout opposition from the major trade unions,
the Committee desires that status guo be maintained as regards the number of employees for inclusion in small establishment. So, the Standing
Committee recommended that you simplify the procedure but do not increase the number of employees and keep it at 19. The Standing Committee
recommended the number at 19 as prescribed in the principal Act, or at the most the number could be increased to 25 and results studied closely.
That is why I have given an amendment saying that if you want to increase it, increase it utmost to 25 as per the recommendations of the
Parliamentary Standing Committee on Labour This Government has not looked at the recommendations of the Standing Committee. This is the
problem. The problem is that, nowadays there are the IT companies and quite a large number of them. Most IT companies have small number of
employees, 10, 15, 20. Now, all these IT companies will be exempt. The Standing Committee on Labour dealt with this issue. The Committee felt
that in the increasingly automated world, the number of employees is persistently reducing as manual interference is going down. The Committee
felt that the turnover of a smaller hi-tech establishment with lesser number of employees may be many times higher than the turnover of many
smaller units put together.

So, with a small company, you can have a high turnover in the automated world. You are increasing it. That means you are putting a large
number of companies out of the ambit of the Act. What is the purpose of having inspectors or giving returns? The purpose is that there will be
some control or some check as to whether labour laws are being observed or not. But you are taking it out of the purview of the labour and it will be
a Government inspection which will make it very bad for the workers.

I have no objection if the returns are submitted electronically or online. Let them simplify this.



Sir, how many institutions is he touching? The Central Statistical Organisation say that there are 418.27 lakh such small establishments.
Their workers all be put in difficulty.

Then the second defect in the Bill is this. Earlier also, it was there when the Bill was brought in 2000. There was no penal provision. Now,
any Bill without a penal provision is a Bill without teeth. If there will be no penalty, then people may feel that they need not submit any return. Itis
a strange Bill where there is no penal provision. This is what the Standing Committee on Labour also mentioned. They say: "The proposed
amendment if enacted would be highly detrimental to the labourers as there is no deterrent penal provision of keeping a check on the defaultee
establishment." There cannot be a law without a deterrent penal provision. Unfortunately, Shri Dattatreya is new to this Ministry. He has not
addressed this problem.

Thirdly, you are now bringing 16 laws under the ambit of this Bill. The main problem of the Government everywhere is that enforcement
machinery is not strong enough. Enforcement will become difficult if there are 1000 establishments and if you have only ten inspectors. So, the
main thing is, it is not just enough to have a law. 1t is also necessary to have a strong enforcement machinery.

The Standing Committee on Labour also mentioned that the Committee are of a considered view that strengthening of enforcement machinery
is an imperative need of the hour and therefore, the field staff needs to be augmented urgently and adequately so as to facilitate regular inspection
of the establishments and strict enforcement of labour laws.

Sir, actually the Standing Committee recommended that the Government should not go ahead with this amendment. The Committee therefore
recommended that the Government reconsider the serious implications of the proposed amendment.

I do not know whether you will be able to do it or not but keep this simplification intact. Take out the numbers part because you do not know
whether you will be able to handle this as return under 16 laws has to be given together. Establishments are not able to do it and your inspectors
will not be able to inspect them.

I strongly feel that the Government should not press for this law as in the present stage. Trade unions have all opposed this law. Now, Mr.
Bandaru Dattatreya from Secunderabad has become the new Minister in the recent shuffle of the Cabinet. He will need time to acquaint himself with
the different labour legislation and working of the Ministry. So, why cannot he take back the law instead of standing on prestige? Passing this law
will satisfy only a few people in the Chambers of Commerce but not passing this law would make happy a large number of working class who are
suffering like the contract labourers, the plantation labourers of these are working in the small factories. You have to decide on whether you want
the working class to be with you or you want the industralist class to be with you. The choice is yours.

I again oppose the Bill. While keeping the simplification, you should do away with this numbers game.

SHRI RABINDRA KUMAR JENA (BALASORE): Hon. Deputy-Speaker, Sir, thank you for giving me this opportunity to speak on the Labour Laws
(Amendment) Bill, 2011.

I will speak from my own experience and not from any other consideration. I say so because I had the advantage of working in an industry for
about twenty years. Having joined the industry at the bottom most rung of the ladder as a Trainee, I left the industry after twenty years as the
Managing Director of the company. Hence, I had the advantage of getting myself associated with various labour issues in course of my association
with the industry in those twenty years.

Having said that, let me go back to the Bill in detail. The Bill was first brought in the year 2005. But the Bill was returned with primarily two
observations. One is, extensive discussion must be held with all the stakeholders, more precisely with the employers and the employees. The Bill
was again re-introduced in the year 2011. After this, discussions were held with the employers but no consensus was arrived at with the trade
unions and with the employees.

One of the basic things which I would like to point out is that the whole Bill is based on a certain study conducted by the CSO, Central
Statistical Organisation. The CSO, in its Report, has very clearly opined that about 418 lakh of such establishments are there in the country. But it
was silent on the number of people working in those industries. This is a very important point that I would like to make. So, the number of workers
have not been ascertained or determined. But the amendment has been brought forward basically on the basis of the numbers, which several
Members who spoke before me have also pointed out. The study was never conducted on the number itself. It is a very important point I would like
to bring to your notice.

I will come to some of the critical observations about the Bill. We had a lot of discussions on the Standing Committee's Report. The Member
who spoke before me has said that the Standing Committee has given its consent to the Bill. The Standing Committee has made several
recommendations. But several of those recommendations have not become part and parcel of the Bill.

I will point out a few of them. For example, the Standing Committee has said that there is no penal provision in the Bill. I would just like to
read out the Standing Committee's recommendation. It said:

"In the given scenario when there is no provision of punishment in the Act itself, it is open for the establishment not to furnish the
return which could reveal the status of micro, small and medium enterprises. The Committee are of the considered view that a law
without penal provision is toothless and cannot be enforced.”

Any law without a legal provision is basically a law which is defunct and has no existence. I would sincerely urge upon the hon. Minister to
take cognizance of this serious and important point. Otherwise, we would digress from the main objective of the Bill.



Now, I will come to point no. 2. It is basically a number game. One of our senior Members said that it should be increased from 19 to 25. You
need to understand that on the face of it the Bill may look very simple, that this Bill is nothing but the number is getting increased from 19 to 40.
But it has got a very serious consequence on the number of people who will go out of the ambit of the labour laws or the legal framework. The
moment you increase it from 19 to 40, more than 70 per cent of the workforce in the country from this sector will go out of the ambit of the legal
framework.
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To whom are we addressing? It means that the fate of all the labour class is slowly and silently getting transferred into the hands of a chosen few
who are, by and large, driven by profit motive. Are we doing justice? Are we supposed to pass this kind of a law with this type of a provision in it? It
is very serious that while the return is submitted in the electronic format, there is no provision that the names and other details of the employees
need to be filled up. This will put to non-transparency in the system. People will take advantage of this. So, I would very seriously and honestly urge
upon the hon. Minister to take cognisance of the three points which I made just now. We, per se, do not oppose this Bill but while supporting the
Bill, we very strongly urge upon the hon. Minister to consider the three critical points while passing the Bill.

With these words, I conclude. .

SHRI B. VINOD KUMAR (KARIMNAGAR): Sir, on my own behalf and on behalf of my Party, the TRS, I support this Bill, of course, not /n toto.

I would like the hon. Minister to take into consideration the views expressed by a few Members who spoke just now. This Bill was introduced
8-10 years back in the Rajya Sabha. Later, a Standing Committee was constituted. The Standing Committee had expressed that the Government
ought to have had discussions with the trade unions in the country as also the employers. After a few deliberations with the trade unions and with
the employers, I learnt that the Standing Committee had also visited many places in the country and had discussions. Ultimately, they have given
some suggestions to the Government before introducing this Bill in this House.

The very title says Labour Laws (Exemption from Furnishing Returns and Maintaining Registers by Certain Establishments) Act. The Standing
Committee has suggested that the word "exemption” is not giving a good opinion because the word is giving an impression that we are doing
something wrong to the working class. So, they have suggested the expression "simplification of procedures”. As suggested in the amendment to
Section (1), we are amending that today.

At the same time, they have further stated that the number should not be 40; let it be 25. I too feel that let the number not be 19 or 40 but
let it be 25. That would be better because if we increase it up to 40, as told by the senior Member, there are lacks of establishments which will be
let out of the purview of this Act in future.

Coming to section (4) which this Bill proposes to amend, I would say that this is a good proviso wherein we are coming with a provision that
the details may be furnished electronically, that means, through computer, e-mail and they can send it to the officers concerned electronically. It is
good. It is not good that a small establishment need to fill up all the registers, forms running into hundreds each day. So, this provision which we are
amending today, is a good one because nowadays every establishment is having a computer.

Prof. Roy suggested that the Standing Committee had expressed 5-6 years back that there were a few establishments without computers. But
after a span of a decade, I hope that every small establishment will have it. Every small establishment or even a kirana shop will have to have a
desktop in future. This is a good amendment. What I would like to say is that in the guise of labour reforms, employer should not take advantage.
There are few establishments, particularly beedi employers, though they are employing hundreds of employees, they are not reporting that they are
employing so many people. In the main Act, there is no penal provision. For not furnishing the details, there should be some proviso of imposing
huge penalty which can be fixed by the authorities against the employers who misuse the Act.

Yesterday, the Chief Minister of Telangana, Shri Chandrashekar Rao Garu declared a new industrial policy for Telangana. Our Government is
coming forward to also tackle all the labour laws. We are for reforms. So, let us first give employment to the young generation of the country.
Particularly in my State, our Chief Minister has taken a decision by enacting a law yesterday in Telangana Legislative Assembly wherein we have
come forward with very good suggestion. I hope that this Bill will also help us in the coming days not only Telangana but also the whole country.

In clause 4, probably authorities might have missed. They are still mentioning the word, *exemption'. In paragraph 5, in clause 4(1), line 2,
where the word *exemption' is still there. Whereas in para 3, *exemption' is replaced with the words " simplification of procedure for'.

With these words, I support this Bill.

SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Hon. Deputy-Speaker, Sir, here I stand to oppose the Bill. All of I know that in 2005, this Bill was
placed in the House of the People. At that time, all the Members agreed upon that that Bill should go to the Standing Committee. After a thorough
discussion in the Standing Committee, the Standing Committee opined that the Committee, therefore, desire — I quote — that the Bill should be
returned to the Government with the request to hold discussions with the employer and the employee groups before reaching any consensus on
reforming the labour laws. This was the opinion of the Standing Committee but at that time, during the tenure of earlier Government, we saw that
up to 2011 that Bill was lying in Parliament. In 2011, this Bill was withdrawn. Why? Earlier Government was not interested to talk with the employers
and employees. They could not arrive at a consensus among the employees, those who will get maximum benefit. They are the main stakeholders
of the industry. So, at the time of the UPA Government while this Bill was withdrawn, again, we are seeing in today's Bill that the clause which will
have the interest of the workers is exempted.



Here, the clause remains which will protect the interest of the employers and that is why I am opposing this Bill. In this Bill, on page 2, in line
8 it is stated that in Section 2 (e) of the principal Act, for the word "nineteen” the word "forty" shall be substituted. Why has it been done like this? It
has been done so because the BIP-led NDA Government is for the corporate, of the corporate and by the corporate. For the sake of corporate
houses, this Bill has been introduced here. If this Bill is passed, then 71 per cent of our factories and more than 80 per cent of our workers will go
out of the ambit of labour laws. So, where will the workers of our country get justice from? The workers who are getting only Rs. 3,000 to Rs. 5,000
per month will not get justice. The employers who want to make more and more money will not protect the interest of workers. Why is this
Government interested to bring this type of amendment? The Government wants to protect the interest of corporate houses of our country and not
the interest of the workers of our country.

Sir, I would like to quote here what the Standing Committee on Labour has stated in their Report in the year 2005. The Report says:

"The Committee are apprehensive that further increasing the number of employees would entail most of the industries being exempted
from furnishing the returns and maintaining the registers. Mindful of the stout opposition from the majority of the trade unions, the
Committee desire that status quo be maintained as regards the number of employees for inclusion in small establishments, that is, 19
as prescribed in the principal Act or, at most, the number could be increased to 25 and the result studied closely.”

In the Standing Committee, various opinions are represented and they unanimously opined that this Bill should not be passed in the present
form. But why is the BIP-led Government interested to pass this Bill now? The BIJP-led Government is interested to bring in major amendments to
labour laws which are prevailing in this country. We are hearing that the Factories Act and other labour related Acts which protect the interest of the
workers are being taken up for amendment in Parliament by the BIP-led NDA Government. This is the first step of this Government. They are
thinking that they have the majority and this is the proper time to save the interest of the corporates. They are in a hurry to pass this type of Bills.
The persons who have voted for them do not matter to them now. The 31 per cent people have voted for BIP; they are not interested about the
voters. BJP-led Government is only interested about the persons who have given notes to them. BJP-led Government is not interested about the
voters. BIP-led Government is interested about those who have given thousands of crores of rupees to them. For their sake, this Government is
bringing this type of Bill in this Parliament, in this august House. It is the duty of this House, The maximum number of voters of our country have
elected the Members of this House. The people who participated in the last Lok Sabha election hoped that this Government will look after matter
what the UPA Government could not do. But, all went in vein. From the very beginning, this BIJP-led Government is trying to keep the interests of
the capitalists, the corporate houses and others and not the interests of the poor people, the peasants, the agricultural workers, the workers, the
students, the unemployed youths of our country. That is why, today, I have also given an amendment in this Bill. Later on it will come. I hope this
august House will look after the matter sincerely. This august House will look after the matter to keep the interests of the people who are serving
the people of our country.

With these words, I conclude. Thank you Sir.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Thank you, Mr. Deputy Speaker, Sir, for giving me this opportunity. At the outset, let me say
that I do not want to politicize this Bill. In view of my past experience as the Labour Commissioner, Government of Tamil Nadu, I thought I should
give some inputs here. Incidentally the hon. Minister is also very well experienced and I thought you could also get some points from here and
ponder over them. So we are neither against the Bill nor for the Bill.

The simplification of the procedure is very encouraging. But if you get into the details, rather than simplification, it is only complicating the
matter. Only one simplification that we could see here is that the registers and the returns could be sent electronically. In the present day, we
admire that. There is not much of transparency in all that. It is as good as hard copy submission. But coming to the number, increasing it from 19
persons to 40 persons, as earlier speakers have very loudly and clearly conveyed, it takes away almost 70 to 80 per cent of the workers out of the
gambit of the Labour Laws. Particularly in the present day of computerization the number of the employees in each of the office is coming down
because earlier whatever work five people who could do, they are getting it done with one person. So more number of work force will go out of its
gambit. Therefore I submit before the Government to re-look at this issue also.

Secondly, the most important point is that there is no penal action. Obviously any legislation without a proper penal action is toothless. It
does not serve any big purpose. That is one of the reasons why the Parliamentary Standing Committee after having 10 to 12 sittings, referred it
back to the Government saying not to reintroduce the Bill. It is in the same form after so much discussion in the Parliamentary Standing Committee,
without even changing one line of it. In 2005 it was introduced. The Committee sat for almost ten times. It came again in 2011 and accepted that
some more amendments could be removed. But now it is coming again in 2014 in the same letter and spirit. Therefore, the number has to be
reconsidered. Instead of straightaway increasing it to 40, it could be considered, as the Committee has clearly stated, to 25. Penal action has to be
there because employers are misusing it. You have added new Acts. Earlier there are only nine Acts and now they made it to 16 which come under
the purview of this Principal Act. One of the most important Acts is the Minimum Wages Act, which all of us crave for. In villages women are paid
very paltry sums of Rs. 50 per day. So the very purpose of the Government putting that the minimum wages is getting defeated if you bring all these
acts into this principal Act. There are other Acts like the Bonus Act, the Beedi Workers Act. That is another important thing where the piecemeal
work is done. So unless the returns and registers are maintained in this, there is no justice and these workers could be benefited out of this.

So as against the nine original Acts which are coming under the purview of this Act, they have also added another seven Acts and made it to
16. There is no consensus also. The Parliamentary Standing Committee has repeatedly mentioned that consensus has to be obtained between
employees, employers and the Government. But it was not done as the notes very clear say that.

Therefore, taking into consideration what the Parliamentary Standing Committee has pointed out, I request once against the Government to
consider the number and penal action has to be provided in this Act. The number of laws which have come under the purview also should be re-



examined. With these few points, I once again thank the Chair for giving me this opportunity. Thank you

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to dwell on the Bill under the nomenclature the Labour Laws (Exemption from
Furnishing Returns and Maintaining Registers by Certain Establishments) Amendment Bill, 2011.

Sir, as you know, labour is the lubricant of our developmental engine. Since Independence, in view of the social security and in view of the
safety, a number of regulations have been made for the welfare of workers. If the labourers are deprived or famished, then consequently the
country has to suffer for it. So the welfare of the labour should be the primary objective of any democratic nation including India. India always
promotes the welfare of labourers, farmers and vulnerable sections of the poor society.

Sir, we have to think over the stark reality of the present world. We are living in the age of information and technology. We are living in the
age of digital world. Naturally, if any laws, regulations or acts are seemed to be antiquated in nature that also needs to be reviewed, re-examined
and reconsidered but never at the cost of welfare of the labour class.

Sir, my esteemed Members have already spelt out a number of issues on this Bill. Yes, it is true that during the UPA regime it was
introduced. But, here in the name of fresh legislation, the Government took a backdoor step by inserting seven new Acts in the list which are
supposed to be exempted. They are: the Motor Transport Workers Act, 1961; the Payment of Bonus Act, 1965; the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966; the Inter-State Migrant Workmen (Regulation of Employment and Conditions of Service) Act, 1979; the Dock
Workers (Safety, Health and Welfare) Act, 1986; the Child Labour (Prohibition and Regulation) Act, 1986; and the Building and Other Construction
Workers (Regulation of Employment and Conditions of Service) Act, 1996.

Sir, there lies the reason as to why we are opposing this Bill. The Government has diverted from the contents of the original Bill and has
inserted seven new Acts in the list which, we think, will affect crores of labourers in our country. Take, for example, beedi and cigar workers. I am
hailing from a district where eight to ten lakhs of workers are engaged simply in beedi manufacturing. They are subjected to extreme exploitation.
So, naturally, if these Acts are included in the list of exemption, then, I think, it will be a great injustice to those hapless labourers,

Sir, it was rightly pointed that the definition of small establishment was amended from 19 to 40; industrial representatives proposed the
number to be raised to 100; trade union proposed to reduce the number below 19; and the Standing Committee proposed the number to be 25.
However, the Government has arrived to the number of 40.

The main objective of the original Bill was to simplify the procedures to extend the scope of this Act to establishments employing a large
number of workers and extending the list of Acts covered by it.

Sir, the law is enacted. The employees of small establishment and very small establishment need not furnish the retumns to maintain the
registers to be furnished or maintained under various scheduled Acts provided they furnish in lieu of such returns, annual returns and comply with
other formalities as was laid down in Clause 3 of the present amendment.

Another important part of the amendment is sub-clause 2 of clause 3, which says:

"The Annual Return in Form-1 and the Register in Form-2 and 3 and wage slips, wage books and other records as provided in sub-section 1
may be maintained by an employer on a computer, computer floppy, diskette or other electronic media, provided that a print out of such
returns, registers, books and records or a portion thereof is made available to the inspector on demand."

We need to encourage small entrepreneurs also because this is the need of the hour. If India wants to progress, we ought to promote the
small entrepreneurs so that more employment could be generated. So, naturally, those entrepreneurs are to be provided with a little incentive. But
we ought to be very rational. We ought to be pragmatic. We ought to be realistic in all our approach so that a balance could be maintained between
the interest of the employer and the interest of the employees. There should not be any conflict of interest of all the stakeholders. I think this is the
hallmark of any developmental model.

Sir, labour laws is a subject that comes under the Concurrent List which means both the Centre and the States have to play their respective
roles. Here we do not have any distinct idea of how many small establishments exist in our country and how many employees are engaged in all
those small establishments, that is, the workforce deployed in those establishments. That is why, the Standing Committee has suggested to the
Government to conduct a survey to ascertain the actual number of small establishments that exist in our country and the workforce deployed by
them.

Secondly, there is an acute shortage of manpower in the office of the Labour Commissioners. I do not know how the huge workforce in our
country could be supervised and inspected with the inadequate and inefficient human resources. Therefore, the enforcement machinery should be
strengthened with adequate human resource. Otherwise, how will the inspection be conducted? I do not know in our country how many offices,
which are performing the job of enforcement, are equipped with computer and other modern gadgets.

If your intention is to do away with even the minimum inspection, then how are you going to secure the rights of the workers? There is also a
mismatch between the number of workers actually employed and the number of workers who are shown to be employed in the register. This is the
most salient point. In order to deny them the benefits of social security and minimum wages, where will the workers go for getting justice done?
How will the workers know whether they are on the rolls of the employer or not, if the details are going to be provided on a computer or computer



disk or other electronic media? Is our entire workforce well equipped for computer learning? Otherwise, how will they come to get the knowledge
that they are being enrolled or they are being de-enrolled or they are being de-listed from the employer's record?

Sir, like many other Members, I also propose that the penal provision should be inserted again. Without the penal provision, no justice could
be given to those hapless workers.

Last but not least, I would quote former President of America, Andrew Johnson:

"Legislation can neither be wise nor just which seeks the welfare of a single interest at the expense and to the injury of many and
varied interests."

We should do away with all the provisions that may implicitly or explicitly cause the grievances in the labour class.

HON. DEPUTY SPEAKER: I request for order in the House. There should be no discussion among the Members here. Only one Member has to
speak, not all.

Shri Rattan Lal Kataria.
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SHRI Y.S. AVINASH REDDY (KADAPA): Sir, I thank you on behalf of our party and its President Shri Y.S. Jagan Mohan Reddy garu for giving me this
opportunity. As we all know, this Bill was first introduced during UPAs regime by providing relaxation to employers on furnishing returns and
maintaining employment registers for certain kind of establishments. At that time, the Parliamentary Standing Committee raised severe objections
on this Bill and submitted its recommendations as well. The same Bill is introduced now with new content. This present Bill proposed to increase
the threshold level of employment from existing 19 to 40 for small scale establishments and on the other side of it, the present Bill do not have any
provision for increase in penalty on employers if they violate labour laws. While trying to increase the number from 19 to 40, the Government of
India must also remember that with the advance technology and machinery in place, there are many establishments with large capital investment,
high levels of turn-over and profit, but who are employing less than 20 workers. This morning I read in one article that an estimate of nearly 72 per
cent of factories in the country will find it much easier to violate all the labour laws with impunity subjecting the workers to more severe exploitation.
In this regard, it would be more ideal to consider the recommendations given by the Parliamentary Standing Committee on Labour.

This Bill looks like as though it aims to give reasonable advantage for employers of small scale establishments. It is like simplifying procedures
and encouraging employers to abide by law. So far, many small scale establishments have not been maintaining registers properly. They are not
filing returns properly. This Amendment will certainly encourage employers to maintain Forms 1, 2 and 3 in place of maintaining registers and filing
of returns. While making more employment-friendly laws, the Government of India must also remember the workers' class. There are many laws in
favour of workers. But they are often violated than implemented. About more than sixty per cent of country's work force in the organised sector is
refused even the basic statutory benefits like minimum wages, PF and ESI. Other labour laws pertaining to working hours, over-time work and safety
at work place are also being violated. The 12 hours work without over-time wages has become like a norm in many establishments. Therefore, my
request to the Government of India would be to make serious efforts in implementing the labour laws. The laws empowering the workers are already
there. All that the Government has to focus is on implementation of these laws for the good and for the benefit of workers at large, by using its
enforcement machinery efficiently.

As we all know, 90 per cent of the disputes that arise today between the employers and the workers pertain to only implementation of labour
laws and nothing else. So, while we bring new laws to force, the Government must also ensure that old labour laws empowering the workers class



should not be weakened. No doubt, through this Bill, the Government of India is trying to benefit several lakhs of employers. It is also encouraging
several lakhs of new entrepreneurs to set up small scale establishments. But the Government of India must also protect and implement the labour
laws pertaining to the betterment of several crores of workers. Before proceeding further on this Bill, it would be appropriate on the part of the hon.
Minister of Labour to tell this House what measures will be taken by the Government to protect and implement the labour laws more effectively in
order to empower the workers class. It would be very ideal if the hon. Minister calls the representatives from all the trade unions, address all their
fears and then proceed further, once majority of the representatives are convinced. On behalf of our Party, we request the hon. Minister to consider
our hesitations and to hear our suggestions.

SHRI E.T. MOHAMMAD BASHEER (PONMNANI): Sir, I thank you for giving me an opportunity to speak on this Bill. I myself was an industrial
employee. I have worked on the trade union side near about 25 years.

As far as this Bill is concerned, prima facie it looks very simple. To simplify certain process of submitting the returns, some employers are
exempted from that. Certain very important laws such as the Payment of Wages Act, the Minimum Wages Act, the Factories Act, the Contract
Labour Regulations Act and things like that, will come under this.

Prima facie, even if we feel that this is an innocent kind of legislation, I wish to state that it is like a sample fire works.
15.00 hrs.

Why should we give exemption to employers in submitting returns in time? Employers have to be made duty bound to submit adequate
information and submit returns. If they can run a company, is it a big burden for them to submit returns on payment of minimum wages and such
things?

There is just a figure change in this Bill from 19 to 40, If the number of employees is below 40, then the employers need submit returns. They
can even keep the information in a floppy disk or using some ICT methods. I wish to say that from this Bill which the Government has introduced,
there is every reason to believe that the Government has a hidden agenda. Why am I saying this? Now the Government has exempted the employers
from submitting the returns. What is the next agenda? That agenda also has been proclaimed by the hon. Prime Minister.

The Prime Minister has already said that hereafter inspectors need not go to the companies, employer will just make self certification. What is
going to happen, Sir? On this side and that side of the House there are trade union leaders. If employer himself does self certification in respect of
payment of wages act or under Plantation Act or Factories Act, what will happen? Why all these Acts were made? In the Factories Act there are
provisions for health and all kinds of things. Here you are saying that inspectors need not go to the companies. Hon. Prime Minister says we will put
an end to inspector raj. Inspectors are supposed to go and do on-the-spot studies. They are supposed to make reports to the authorities. If they find
that an irregularity has taken place or a law is not followed, employer can be prosecuted. Instead of that you are saying that it is a disturbance for
the employer, and so inspectors need not go.

You just take an example of the Factories Act. Even though there are provisions for safety, health and all kinds of things, the data from
National Crime Records Bureau shows that in 2013 boiler explosion related accidents alone led to 359 deaths in the country, another 955 persons
died in the factory machine related accidents. Data also shows an upward trend in both industrial mishaps and fatal accidents involving the workers.
This is the situation. If you take your second step under this, what will happen? The employer will do things according to his will and pleasure.

As a trade union worker, as a person who worked in factory, I appeal to the Government not to go to that extent. We must have industries.
Industries must come. But we should not construct the industries on the graveyards of the poor workers. They have got certain rights. These
registers were established after a lot of fight, after a lot of struggle by the workmen. Now you are diluting the whole thing.

What is your second move? The Prime Minister has already declared that a company which is employing below 300 workers need not take
permission for retrenchment. Is it not a cruel thing you are trying to introduce? Job protection is a great thing for workers. You are giving open
general licence to employers to retrench the workmen. The working class in the country irrespective of party lines will fight against this and they will
defeat your ill-motivated ideas. I say this as a worker.

Similarly, on some other legislation also, they are going to make some basic reforms. The labour law will have to be amended, we are not
against that. But why can't you not discuss it with the trade unions and the State Governments? Only after making such discussions
comprehensively, you should go ahead with it. We will not be against this. But if you do this sort of things, that you will be encroaching on the rights
of the workmen, which they have gained after a lot of struggle. I appeal to the Government to desist from this kind of ill-motivated action. With
these few words, I conclude.Thank you
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SHRI P. KARUNAKARAN (KASARGOD): Sir, the Government has made a change in the number, ie, 19 to 14. I do not know what the use of it is
and who would be benefited? I strongly oppose this amendment because a large number of workers would be adversely affected. A large number
of factories that come under small scale sector would also be affected which means it would be beneficial to the employers. Maybe, it would be true
to say that there is electronic filing and all that but we have to bear in mind that in the labour laws itself, there is a clause that each and every thing
should be written in the local language and that should be placed in the factory itself so that ordinary workers could understand that. The workers
may not be able to go to the computers and they may not be able to do all these other things.

So, I am sure that this change will not benefit the workers and at the same time it would benefit the employer. So, I strongly oppose this
amendment. Not only that, the Standing Committee itself made it clear that we should not go for such a hasty amendment. So, I do not know
as to why the Government has taken this decision? Therefore, I oppose this Bill.



PROF. SADHU SINGH (FARIDKOT): Sir, thank you very much for giving me this opportunity to speak on this Bill. With your kind permission I would

like to submit that there have been many such Bills in previous times and there are working people in restaurants, hotels, in agricultural field and in
industry also but their lot has never been improved upon. Further, I would like to submit that if this Bill, which is being passed with certain
amendments, if it can bring about a change in the living conditions of those working people, who are, as my colleague Shri Tarunveer said, are the
real producers of wealth in this country, then only such a Bill should have some meaning.

H U heiC A 31T T WA AT g
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SHRI BANDARU DATTATREYA: Mr. Deputy-Sir, I am extremely thankful to all the hon. Members those who have participated in this debate and
have given very meaningful suggestions. I have noted down all the suggestions related to implementation and I will definitely see that whatever
suggestions that have been made will be taken as an input and can be taken into consideration.

I am happy that a large number of Members have spoken with a positive intent and have felt that the need of the hour is more employability.
The vision of our hon. Prime Minister, Shri Narendra Modi ji, is Skilled India and Digital India. In order to have skilled India, our main focus will be on
skill development. We are very much concerned about that. Skill development alone can provide more employability in the country. The main purpose
is to have simplification, transparency, accountability and enforcement. The law is being framed keeping in view these things.

I will reply in short about the apprehensions that have been expressed regarding the provisions of this Bill. But our main purpose is to ensure
decent working conditions and better and effective implementation of the labour laws and also facilitating increased productivity as well as
development of entrepreneurship and improving the employability in the country. The focus and emphasis of my Ministry will be mainly on the
unorganized sector which constitutes a 93 per cent of the total workforce. They include, as has been mentioned by some of the hon. Members, the
bidi workers, the building construction workers and also plantation workers and agricultural labourers. There are a large number of workers who are
in the unorganized sector. My focus area will be the employees of the unorganized sector and also on providing social security. Many Members have
talked about providing social security and welfare of workers. We propose to take much care with regard to these two aspects of providing social
security and welfare of workers.

I am happy to say that our hon. Prime Minister, on 16" October, has inaugurated the Shramev Jayate programme. For this Shramev Jayate
Programme, we have taken major initiatives in the Shram Suvidha portal through which initially 16 labour laws can be combined with our four
enforcement agencies. They are EPFO, ESIC, DGMS and CLC. So, I have to make the features of the portal clear because a large number of
establishments are there and a large number of workers are there in the unorganised sector.

Sir, Unique Labour Identity Numbers (LIN) are allotted and will be given to all the employers. Secondly, there is the filling up of the simplified
single online return under 16 labour laws. Thirdly, there is the computer-generated random inspection scheme. Most of the hon. Members were
telling that inspections will not be done and inspectors will go away. There will definitely be inspections. Nobody should feel so. All the existing
laws will be applicable. Nothing will be left out.

I only feel that you may please go through the Bill once again. Kindly note that we have already issued universal account numbers to more
than four crore members of the Employees Provident Fund Organisations which assure portability, transparency, accountability and efficient service.

I want to mention another important factor Some Members have expressed an apprehension. We have held consultations in tripartite
meetings. Many tripartite meetings were held. A large number of suggestions were given. Ten national major trade unions have given positive

suggestions.

Members also mentioned about the Standing Committee on Labour. We have taken care of all the recommendations of that Committee. The
Government is committed for reforms but at the same time, it is our duty to look after the interests of the workers and see that their rights are
protected.

I would like to say about our policy and our commitment. HRY I 3R gl g TP FF AT &

Lastly, I would like to make one clarification. The section of six main Acts roads as follows. Among them, one is penalty. Any employer who
fails to comply with the provisions of this Act shall, on conviction, be punishable. In the case of the first conviction, it shall be a fine of Rs. 5000. In
the case of second or subsequent convictions, it will be imprisonment for a period which shall not be less than one month but which may extend to
six months.



That is why, I appeal to all the hon. Members to please cooperate in passing the Bill.

HON. DEPUTY-SPEAKER: The question is:

"That the Bill to amend the Labour Laws (Exemption from Furnishing Returns and Maintaining Registers by Certain Establishments) Act,
1988, as passed by Rajya Sabha, be taken into consideration."

The motion was adopted.
HON. DEPUTY-SPEAKER: The House will now take up clause by clause consideration of the Bill.
The question is:
"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 4
HON. DEPUTY-SPEAKER: Shri Sankar Prasad Datta, are you moving your amendment?
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Yes. I beg to move:
"Page 2, line 8,--
for “forty"
substitute "fourteen"." (1)
HON. DEPUTY-SPEAKER: I shall now put amendment No. 1 moved by Shri Sankar Prasad Datta to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY-SPEAKER: Prof. Saugata Roy, are you moving your amendment?
PROF. SAUGATA ROY (DUM DUM): Yes. I beg to move:
"Page 2, line 8,--
for “forty"
substitute "twenty-five"." (2)
HON. DEPUTY-SPEAKER: I shall now put amendment no. 2 moved by Prof. Saugata Roy to the vote of the House.
PROF. SAUGATA ROY : I want Division.
HON. DEPUTY-SPEAKER: Let the lobbies be cleared. Now, the Lobbies have been cleared.
The Secretary-General will read out the instructions.
SECRETARY-GENERAL: Hon. Members, I would request you to kindly wear the head phone because interpretation is going on.
Kind attention of the hon. Members is invited to the following points in the operation of the Automatic Vote Recording System:-

1. Before a Division starts, every hon. Member should occupy his or her own seat and operate the system from that seat only. Kindly occupy
your own seat.

2. When the hon. Speaker says "Now Division", the Secretary-General will activate the voting button whereupon "RED BULBS" above display
boards on both sides of hon. Speaker's Chair will glow and a GONG sound will be heard simultaneously.

3. For voting, hon. Members may please press the following two buttons simultaneously "ONLY" after the sound of the GONG and I repeat
only after the sound of the GONG.

Red "VOTE" button in front of every hon. Member on the Head Phone plate and, second, any one of the following buttons fixed on the top of
desk of seat:

For AYES : Green Colour
For Noes : Red Colour

For Abstain . Yellow Colour



4. I may emphasise that it is essential to keep both the buttons pressed till another GONG is heard and the Red BULBS above plasma display
are "OFF".

5. Hon. Members may please note that their votes will not be registered:
(i)  If buttons are kept pressed before the first GONG or
(i)  Both buttons are not kept simultaneously pressed till second GONG.
6. Hon. Members can actually "SEE" their vote on display boards installed on either side of hon. Speaker's Chair.

7. Incase vote is not registered, they may call for voting through slips. Thank you

HON. DEPUTY-SPEAKER: The guestion is:
"Page 2, line 8,--
for “forty"
substitute "twenty-five". " (2)
HON. DEPUTY-SPEAKER: The amendment is negatived.
PROF. SAUGATA ROY : Division. ...(Interruptions)
HON. DEPUTY-SPEAKER: You have not asked for it.
...(Interruptions)
PROF. SAUGATA ROY: Isaidit.
HON. DEPUTY-SPEAKER: You have not asked for it.
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): He has asked for it. He said it.
PROF. SAUGATA ROY : I asked for Division.
HON. DEPUTY-SPEAKER: Please take your seat. Please go through the record. When I put the question, you have not asked for it. Can you prove it?
...(Interruptions)

PROF. SAUGATA ROY : Sir, I said it. Please listen to me. [ asked for Division. You should say “Let the Lobbies be cleared." Then, Division should
take place.

HON. DEPUTY-SPEAKER: Please take your seat. Please listen to what I am saying.
PROF. SAUGATA ROY : This is not correct.

HON. DEPUTY-SPEAKER: First, you take your seat. I am on my legs. I am telling you that when I called, at that time, you have not raised your
voice.

PROF. SAUGATA ROY : Isaid "yes".
HON. DEPUTY-SPEAKER: If you want it now, I will read it once again. I have no objection to that.
PROF. SAUGATA ROY : I have said it.

HON. DEPUTY-SPEAKER: I am ready to read that once again. There is no problem. But I am telling you that when I read, at that time, you have not
raised your voice. Afterwards only, you raised your voice. The record is there. You can go through it. Anyway, for your satisfaction, as a special case,
once again I am allowing Division. Do not say that you have raised it. That is wrong. You have not raised it at that time.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, some Members are still in the learning stage. You must have that much of heart to
give an opportunity....( Interruptions)

HON. DEPUTY-SPEAKER: I am telling you this. I am reading it once again. I am allowing it. But, at that time, you have not raised it. That is what I
am telling.

...(Interruptions)
HON. DEPUTY-SPEAKER: Once again, I am reading. Lobbies have already been cleared.

The question is:



"Page 2, line 8,--

for "forty"

substitute "twenty-five"."
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Shah, Shrimati Mala Rajyalakshmi
*+Sharma, Dr. Mahesh
Sharma, Shri Ram Swaroop
Shetty, Shri Gopal

Shyal, Dr. Bhartiben D.
«*Sjddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Singh, Dr. Bhola

Singh, Dr. Nepal

*+Singh, Dr. Satya Pal

Singh, Dr. Yashwant

**Singh, Shri Giriraj

**Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
++Singh(Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Virendra

Sinha, Shri Manoj



Solanki, Dr. Kirit P.

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Swain, Shri Ladu Kishore
Tripathi, Shri Sharad

Tumane, Shri Krupal Balaji
Udasi, Shri Shivkumar
*Usendi, Shri Vikram
Vardhan, Dr. Harsh

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash
Yadav, Shri Ram Kripal

Yediyurappa, Shri B.S.

ABSTAIN

Baite, Shri Thangso
Chowdhury, Shri Adhir Ranjan
Ering, Shri Ninong

Hooda, Shri Deepender Singh
Meinya, Dr. Thokchom
Suresh, Shri D.K.

Suresh, Shri Kodikunnil

HON. DEPUTY-SPEAKER:Subject to correction#, the result of the Division is:
Ayes - 10
Noes — 116
The motion was negatived.

HON. DEPUTY-SPEAKER: The question is:
"That clause 4 stand part of the Bill."

The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 and 6 were added to the Bill.
Clause 1 was added to the Bill.
The Enacting Formula, the Long Title were added to the Bill.

HON. DEPUTY-SPEAKER: The Minister may now move that the Bill be passed.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI BANDARU DATTATREYA): I beg to move:



"That the Bill be passed."
HON. DEPUTY-SPEAKER: The question is:

"That the Bill be passed.”

The motion was adopted.

HON. DEPUTY-SPEAKER: Now, the Lobbies may be opened.



